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THE DELHI SPECIAL POLICE ESTABLISHI\IE\l ACT. 19-16
ACT No. 25 OF 19461

[19Th S01t'mber. :9'+I:>.J

An Act to make prOVISIOn for the constitution of a special pol ice force "[in Delhi
for the investigation of certain offences in 3 [the Union territories]] for the
superintendence and administration of the said force and for the extension to
other areas 4* -;:* of the powers and jurisdiction of members of the said force in regard to
the investigation of the said offences.

WHEREAS it is necessary to constitute a special police force 2[in Delhi for the investigation
of certain offences in 3[the Union territories]] and to make provision for the superintendence
and administration of the said force and for the extension to other area 4*** of the powers and
jurisdiction of the members of the said force in regard to the investigation of the said offences;

It is hereby enacted as follows: -

l. Short title and extent.-( /) This Act may be called the Delhi Special Police Establishment
Act, 1946.

(2) It extends to the whole ofTndia 5***.

6[1A. Interpretation section.- Words and expressions used herein and not defined but defined in
the Central Vigilance Commission Act, 2003 (45 of 2003), shall have the meanings, respectively,
assigned to them in that Act.]

2. Constitution and powers of special police estabIishment.-(l) Notwithstanding anything in
the Police Act, 1861 (5 of 1861), the Central Government may constitute a special police force to be
called the Delhi Special Police Establishment 7*** for the investigation grin any 9[Union territory]] of
offences notified under section 3.

(2) Subject to any orders which the Central Government may make in this behalf, members of
the said police establishment shall have throughout lOr any 9[Unioll territory]], in relation to the
investigation of such offences and arrest of persons concerned in such offences, all the powers,
duties, privileges and liabilities which police officers of II [that Union territory] have in
connection with the investigation of offences committed therein.

(3) Any member of the said police establishment of or above the rank of Sub-Inspector
may, subject to any orders which the Central Government may make in this behalf, exercise in
IO[any 9[Union territory]] any of the powers of the officer in charge of a police station in
the area in which he is for the time being and when so exercising such powers shall, subject to any such

I. The Act has been extended to Goa, Daman and Diu by Reg. 12 of 1962, s. 3 and the ~. to Dadra and Nagar Haveli by Reg.
6 of 1963, s. 2 and the Sch. I (w.e.f. 1-7-1965); and to Pondieherry by Reg. 7 of 1963, s.·3 and the Seh. I
(w.c.f. 1-10-1963), to Lakshadwecp (w.e.f. 1-10-1967) vide Reg. 8 of 1965, s. 3 and the Sch. and to Sikkim
(w.c.f, 15-5-1976); Fide notification No. S. 0.1668, dated 6-5-1976.

2. Subs. by Act 26 of 1952, s. 2, for certain words.", •..
3. Subs. by the A.O. 1956, for "Part eStates".
4. The words "in the States" omitted by Act 3 of 1951, s. 3 and the Sch.
5. The words "except the State of Jammu and Kashmir" which were subs. by Act 3 of 1951, s. 3 and the Schedule, for "except

Part B State" omitted by Act 62 of 1956, s. 2 and the Sell.
6. Ins. by Act 45 of 2003, s. 26 (w.c.f 11-9-20(3).
7. The words "for the State of Delhi" omitted by Act 26 of 1952, s. 3.
8. Subs. by s. 3, ibid., for "in that State".
9. Subs., by the A.O. 1956, for "Part eState".
1D. Subs., ibid., for "the State of Delhi".
II. Subs., ibid., for "that State".
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orders as aforesaid, be deemed to be an officer in charge of a police station discharging
functions of such an officer within the limits of his station.

3. Offences to be investigated by special police establishment._ The Central
Government may, by notification in the Official Gazette, specify the offences or classes of
offences '*** which are to be investigated by the Delhi Special Police Establishment.

2 [4. Superintendence and administroation of Special Police Establishment.- (1) The
superintendence of the Delhi Special Police Establishment in so far as it relates to investigation of
otlcnces alleged to have been committed under the Prevention of Corruption Act, ]988 (49 of 1988),
shall vest in the Commission.

(2) Save as otherwise provided in sub-section (1), the superintendence of the said police establishment
in all other matters shall vest in the Central Government. ;

(3) The administration of the said police establishment shall vest in an officer appointed in this behalf
by the Central Government (hereinafter referred to as the Director) who shall exercise in respect of that
police establishment such of the powers exercisable by an Inspector-General of Police in respect of the
police force in a State as the Central Government may specify in this behalf

4A. Committee for appointment of Dhoector.- 3[(1) The Central Government shall appoint the
Director on the recommendation of the Committee consisting of-

(a) the Prime Minister _ Chairperson;
4[(b) the Leader of Opposition recognised _ Member;]

as such in the House of the People or where
there is no such Leader of Opposition, then
the Leader of the single largest Opposition
Party in that House

(c) the Chief Justice of India or Judge of the Supreme
Court nominated by him

- Member.]

'[(2) No appointment of a Director shall bc invalid merely by reason of any vacancy or absence of a
Member in the Committee.]

(3) The Committee shall recon1l11enda panel of otlicers-

(a) on the basis of seniority, intebJTityand experience in the inves(igation of anti-corruption cases;and

(b) chosen from amongst officers belonging to the Indian Police Service constituted under the
All-India Services Act, 1951 (61 of1951),

for being considered for appointment as the Director.

I. The words "committed in connection with matters concerning Departments of the Central Governmenr'' omitted '-:.-':. .: : _ :.:1952, s. 5.

2. Subs. by Act 45 of 2003. s. 26, for section 4 (w.e.f 11-9-2(03).
3. Subs. by Act 1 of 2014, s. 58 and the Schedule, for sub-section (J) (w.e.f. 16- I-20 (4).
4. Subs. by Act28 of2014, s. 2, for clause (b) (w.e.f. 29-11-2(14).
5. Ins. by s. 2, ihid. (w.e.f. 29-11-2(14).
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4B. Terms and conditions of service of Directorv--C) The Director shall, notwithstanding anything
to the contrary contained in the rules relating to his conditions of service, continue to hold office for a
period of not less than two years from the date on which be assumes office.

(2) The Director shall not be transferred except with the previous consent of the Committee referred
to in sub-section (l) of section 4A.

I [4BA. Director of Prosecution. --(1) There shall be a Directorate of Prosecution headed by a Director
who shall be an officer not below the rank of Joint Secretary to the Government of India, for conducting
prosecution of cases under this Act.

(2) The Director of Prosecution shall function under the overall supervision and control of the Director.

(3) The Central Government shall appoint the Director of Prosecution on the recommendation of the
Central Vigilance Commission.

(4) The Director of Prosecution shall nothwithstanding anything to the contrary contained in the rules
relating to hi conditions of service, continue to hold office for a period of not less than two years from the date
011 which he assumes office.]

4C. Appointment for posts of Superintendent of Police and above, extension and curtailment of
their tenure, etc.-2 [( 1) The Central Government shall appoint officers to the posts of the level of
Superintendent of Police and above except Director, and also recommend the extension or curtailment of
the tenure of such officers in the Delhi Special Police Establishment, on the recommendation of a
committee consisting of: -

(a) the Central Vigilance Commissioner --Chairperson;
(b) Vigilance Commissioners -Members;
(c) Secretary to the Government of India in -Members;
Charge ofthe Ministry of Home

(d) Secretary to the Government of India in charge of the -Members:
Department of Personnel

Provided that the Committee shall consult the Director before submitting its recommendation to the
Central Govcrnment.]

(2) On receipt of tile recommendation under sub-section (f), the Central Government shall pass such
orders as it thinks fit to give effect to the said recornrncndation.]

5. Extension of powers and jurisdiction of special police establishment to other areas.-(l) The
Central Government may by order extend to any area (including Railway areas) 3[in 4[a State, not being a
Union territoryJJ the powers and jurisdiction of members of the Delhi Special Police Establishment for
the investigation of any offences or classes of offences specified in a notification under section 3.

(.?) Whcn by an order under sub-section (/) the powers and jurisdiction of members of the said police
establishment are extended to any such area, a member thereof may, subject to any orders which the
Central Government may make in this behalf, discharge the functions of a police officer in that area and
shall, while so discharging such functions, be deemed to be a member of the police force of that area and
be vested with the powers, functions and privileges and be subject to' the liabilities of a police officer
belonging to that police force.

'[(3) Where any such order under sub-section (1) is made relation to any area, then, without prejudice
prejudice to the provisions of sub-section (2), any member of the Delhi Special Police Establishment of or
above the rank of Sub-Inspector may, subject to any orders which the Central Government may make in
this behal C exercise the powers of the officer in charge of a police station in that area and when so

I. Ins. by Act 1 of2014,s.58andtheScilcdule(w.e.f. 16-1-2014).
2. Subs. by s. 58 and the Schedule, ibid., for sub-section (I) (w.e.f. 16-1-2014).
J. Subs. by Act26 of 1952, s. 5, for "in India outside the State of Delhi".
4. Subs. by the A.O. 195(', for "a Part A Slate or a Part B State".
5. Ins. by Acl40 or 196-1, s. 5.
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exercising such powers, shall be deemed to be an officer in charge of a police station discharging the
functions of such an officer within the limits of his station.]

116. Consent of State Government to exercise of powers and jurisdiction.-Nothing contained
in section 5 shall be deemed to enable any member of the Delhi Special Police Establishment to
exercise powers and-jurisdiction in any area in 2[a State, not being a Union territory or railway area],
without the consent of the Government of that State.]

,':"'[6A. Approval of Central Government to conduct, inquiry 01' investigation.- (1) The Delhi
Special Police Establishment shall not conduct any inquiry or investigation into any offence alleged to have been
committed under the Prevention of Corruption Act, 1988 (49 of 1988) except with the previous approval
of the Central Government where such allegation relates to---

(a) the employees of the Central Government of the level of Joint Secretary and above; and

(h) such officers as are appointed by the Central Government in corporations established by or
under any Central Act, Government companies, societies and local authorities owned or controlled by
that Government.

(.2) Notwithstanding anything contained in sub-section (1), no such approval shall be necessary for cases
involving arrest of a person on the spot on the charge of accepting or attempting to accept any gratification
other than legal remuneration referred to in clause (c) of the Explanation to section 7 of the Prevention of
Corruption Act, 19R5 (49 of 1988)].

7. [Repeal of Ordinance 22 (if 1946.] Rep. by the Repealing and Amending Act, 1950 (35 of 1950),
s. 2 and Sch. r.

I. Subs. by Act 2(, of 1<)52, s. 6 fur section 6.
2. Subs. by the A.O. j <)56, for "a Part A State or a Part B State, not being a railway area".
3. IllS. by Act 45 of2003, s. 26 (w.e.f 11-9-20(3).
*Sectioll 6/\ has been struck down by the SUP/'CIllC Court's Order dated 6th IVlay, 2014, in the Dr. Subramanian Swamy

vs Director, Central Bureau of Invcstigation & AnI'.
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No.408 Registered No. N. E. 930.

RIPURA GAZETTE

Published by Authority

EXTRAORDINARY ISSUE

Agartala, Saturday, July 21, 2018 A. D., Asadha 30, 1940 S. E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVEHNMENT OF THJ.PUHA
aQl\vJJ~ILl;<;I'1:\li; l'lYLJ.;;NT

No.F.13(24)-PD/15 Dated, Agartala, the 13th -luly, 2018

NOTIFICATION

In p u rs u.a nco of the Provisions of Section G of the Delhi Special Police
Establishrnent Act. 1946 (/\.ct. No.25 of' 1846), the Governor of' 'T'ripu r a hereby accords
consent to the extension of powors and jurisdict.ion of all membe rs of the Delhi SpeciaJ
!'c,Jicn ESLablislullcnt. to t.hv-State oIT'rip uru for investigation of offence as hccpunder:

13, uis 420/40G!34 1PC and

22/10/2015 ufs 420/1

19/05/2015 u/s 420;'409/1

14 u/e 40G/420

11105/201:3 uis

l)harmanagar 1'S C\U38 No.GG!2014 0 40D/420/;34
section;3 of'l'PtD Ac,t, 201l + (Dharmanagar PS Case NO.G2/2014 dated 27/05/2014
US ,L20 IPC" & Dharmanagar PS Case NO.54/2014 dated 01!OGJ2014 UiS 409/420
LPC- a mu lg a m at.e d)

18107/201:3. uis 420 [PC



Tripura Gazette, Extraordinary Issue, July 21, 2018 A. D.

,:>f the., ofTener"s m o n t.ion c d in the Indian Penal Code and any other offence 01' offe nces
1:()!)lIP it-t..c'd in the UI.'SCof Ihe Sall]C il'a.n:<lctiull n r is in g out of tl1(, said facts.

By order

Printed at the Tripura Government Press, Agartala. 2
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PUBLISFIED BY AUTIJORITY

"fio 34) ~ ~, ~, '9'CfRiR 29, 20141 ~ 8, 1936 (~)
No. 34) NEWDELHI,SATlJRDAY,NOVEMBER 29, 2014/AGRAHAYANA8, 1936(SAKA)
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Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 29th November; 20 14/Agra/zayal/{l 8, 1936 (Saka)

The following Act of Parliament received the assent of the President on the
29th November, 2014, and is hereby published for general information:-

THE DELHI SPECIAL POLICE ESTABLISHMENT (AMENDMENT)
ACT,2014

No. 28 OF 2014
[29th November, 2014.]

AnAct further to amend the Delhi Special Police Establishment Act, 1946.

BE it enacted by Parliament in the Sixty-fifth Year of the Republic ofIndia as follows:-

L This Act may he called the Delhi Special Police Establishment (Amendment) Short title.
Act, 2014.

2.ln the Delhi Special Police Establishment Act, 1946, in section 4A,- Amendment
of section

(a) in sub-section (1), for clause (h), the following clause shall be substituted, 4A.
numcly:-

"(b) the Leader of Opposition recognised as such in the House of the
People or where there is no such Leader of Opposition, then, the Leader of the
single largest Opposition Party in that House-Member;";

(b) after sub-section (1), the following sub-section shall be inserted, namcly:--



') nlE CiAZETTE OF I'iDIA EXTRAORDINARY [PART 11- SEe 1]
-'------================

"(2) No appointment ora Director shall be invalid merely by reason ofany
vacancy or absence of a Member in the Committee,".

DR. SAN.TAY SINGH,
Secretarv to the Govt. of India.

COHRIGENDUlVI

THE TFXTILEUNDFRTAKTNGS (NATJONLISATION) LAWS (AMENDMENT AND
VALIDATION) ORDINANCE. 2014

NO.6 OF 2014

In the Textile Undertakings (National isation) Laws (Amendment and Val idation)
Ordinance, 2014, N(>- () of 20 14. as published ill the Gazette of rndia, Extraordinary, Part rI.
Section I. dated the 241 h October, 2014, issue No ..D, Oil page 3, Iine I .for "shall section be
inserted,", read "shall he inserted,",

PRINTED IW THE GLNI'RAI ivIANAGER. GOVERNMENT OF INDIA PRESS. MINTO ROAD. NEW DELHI
MW PUBLlSIII'D BY THE CONTROLLER OF rURLICATIONS. DELlJI,2014,

GfvlGIPMHND-3104GI(S3)-29-11-2014.


